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HIGH COURT OF DELHI: NEW DELHI
Slll;R5l_lAlI_eROll_ll NEW DELHI-110503

MOST IMMl:'l)lzl Tlf
l1"-aD>_e/l_2LLC/LiA'/Lilli! (I ~_8./l/\el~"l/Z_ll.2Ll Dated:
From:

The Regislnir General,
High Court of Delhi,
New Delhi.

T0,
The Deputy Director (Doc)
Armed Forces Tribunal,
Principal Bench, West Block-8,
Sector-8, R.l(.Pura|n. New Delhi.

Sub.: Repatriation ofSh.Dharmender Rana, DI-IIS, presently posted as Principal
Registrar, Armed Forces Tribunal, Principal Bench, New Delhi, on
deputation basis, to his parent cadre.

Sir,

I am directed to say that considering the Action Plan for Arrears Retlttrtiult in
District Judiciary [formulated by the ‘Committee for Model Case Flow Managuim-nt
Rules for Trial Courts, District Appellate Courts. High Courts and to suggest a plan for
reduction of arrears in the High Courts and District Courts’ of the l~Ion’ble Supreme
Court], the pendency of cases in the Delhi District Courts, the number of indu ml
officers on non-Court postings and the deliberations on the issue in the meeting with
the aforesaid Committee and otherwise, Hon'ble the Acting Chief Justice has ln'|'||
pleased to order repatriation of Sl1.Dliarmender Rana, DHIS, presently posted .|-»
Principal Registrar, Armed Forces Tribunal, Principal Bench, New Delhi, ull
deputation basis, to his parent cadre. _

You are, therefore, requested to relieve Sh.Dharmender Rana, DHIS, latest by
31.08.2024, so as to enable him to join his parent cadre.

.~ Yours sincerely,
)0 I3 .

[Rakesh Kumar]
Deputy Registrar [Gaz. IIB)

For Registrar General
_\ _ "- - \ \

Endst. No. _ _ Di!Cjil/tZ.llB_LG<8/AFT_/ZOQ Dated:
Copy forwarded for information and necessary action to:-

\./1". The Principal District & Sessions Judge (I-lqrs.), Tis Hazari Courts, Delhi.
2. Sh.Dharmender Rana, Dli]S, presently posted as Principal Registrar, Armed Forces

Tribunal, Principal Bench, New Delhi, on deputation basis, with the request to
report to the Principal District & Sessions Judge [I-lqrs.], Tis Hazari Courts, Delhi,

l) ' l' Cl. .on emg re ieve _ c'I_C_ R3)
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i I In |-not |tt';;i~.l1'nt' (Gazette-IA), Delhi lligh Court, Nt-\\ Delhi.
t tit.‘ ltlllll ltt-1-,t~.t| .tt' [(inzette—IB], Delhi High Court. l\le\\‘ Delhi.

. ",1 ‘‘ f ’.~. ..».:4'v
(Amit .\‘ara_\'an Bharthuar)

Assistant Registrar (Caz.-IIB]

OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQS): DELHI.
G —- ggg . _

N... gf __ 7/cl / F. 5(1)/2024 Dated, Delhi the

Stilt; Repatriation of Sh. Dharmender Rana, DHJS, presently posted as
Principal Registrar, Armed Forces Tribunal, Principal Bench,
New Delhi, on deputation basis,to his parent cadre.

Lgipy/fonrvarded along with its enclosure for information and necessary action to:-
l ‘he fificer In-charges, Administration l,lI,lIl, Accounts, General Branch,
W1 ce, Purchase Cell, Pool Cars, Library, Record Rooms, Copying Agencies,
l eb-site Cornmittee(l~lindi/English) and Computer Section, Tis I-lazari Courts,
Delhi.
The Administrative Civil Judge, (Central), Tis I-lazari. Courts, Delhi.
The r'\Q(.]].ACl111litlSti'8tl0It-l,ll,lll.Vlgllfinf“, Rm-ruinnen1- Cell. I‘-'ilin;tRectrion.
Accuultts Branch, Fine & Audit S(‘.Cli(11l, (Law 'l.tlai1i;_; li1.'!11t'l1 (iutnptttvr llrimclt
l.T. Cell, Protocol Branch, LAC Branch, It & I Branch, ‘L.!\YI$lt5',Vulnvr:tlnt-
Witness Deposition Co1nplex(‘\/WDC) and ACR Cell, Central District, 'l'is
Hazari Court, Delhi.
The Accounts Officer, Accounts Branch, Central District, Tis Hazari Courts,
Delhi. A
The P.S. to Ld. Principal District 8; Sessions Judge(I~iQs), Room No. 302.~A,
Tis Hazari Courts, Delhi.
The ‘LAYERS’ Section, for uploading on ‘LAYERS’. _,
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( Muke§ug%lllt.tQlupta )
District Judg_e'( Commercial Court)-OW

Officer In-charge, Judicial Branch (Central)
For Principal District Sl Sessions Judge (HQs)
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